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Misc. Crl. (bail) Case No. 449 of 20

Seen the application filed U/s.438 of Cr.p.C. by

accused/petitioner namely Sri Aman Guha apprehending arrest in

connection with Tezpur P.S. case No. 363120 (corresponding GR case

No.59V20) Uls. a201406 of IPC.

Case diary, as called for, has been received and perused the

same. Heard ld. counsel for both the sides.

On perusal of the case diary it reveals that the investigating

officer has substantially conducted the investigation and statements of

various witnesses have been recorded. It further appears to me that all the

materials which are supposed to be collected in connection with this case

are electronic information which shall be collected by the investigating

officer from the respective bank and these are essentially electronic

evidence in nature. Therefore, neither custodial interrogation of the

accused/petitioner is necessary for the purpose of investigation of the case

nor the accused is in a position to temper with the evidence to be collected

by the investigating officer. Therefore, I am of the view that grant of pre-

arrest bail to the accused/petitioner shall not adversely affect the

investigation of the case.

Consequently, the prayer for pre-arrest bail stands allowed.

It is, therefore, directed that in the event of arrest of the accused/

petitioner in connection with this case he shall be allowed to go on bail of

Rs.10,000/- (Rupees ten thousand) only with one surety of like amount to

the satisfaction of the arresting authority on the following conditions :

(1) That he shall extend all necessary cooperation to the

investigating officer.

(2) That he shall produce all the documents/record as may be

required for the purpose of investigation of this case.

(3) That he shall not intimidate any of the witnesses of this

case.

(4) That he shall not leave the jurisdiction of this case for a

period of two months from today in the interest of the

investigation.
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Let the case diary be sent back.
Misc. case stands accordingly disposed of.
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( N. Akhtar )
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